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1. Waether Teporters of local naners aay be g
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Tha apﬂli:ant}uha was sz2izcted as Famale Toloshaone
Jycrator in 13933 racraitment inder RTP Scazme, Fliac bhis

anaclcation under Section 13 of tha Admin
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allowing th. anslicant 9 join tqs 932t of Fuimale

Telronone Operator,
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2. The apolicant hss claimed the ralief tnat
the r:ssondents be directed ton allou the apalicant
to join thez post of Faemale Teladhone Jperator.
3. The faccts of the case ars that tna2 selsction
was neld for female Tzleohone Operators in RTP Scazme
in 1383 racrditment. The applicant uns selectqr, hutl
list
ne placed much, belouw in the merit/and so she was issued
an offer of a-oointment on 6.5.1385 which, it .s said
by the apalicant, was not racei v3d by her. The aanlican
accentad the offer by She lettsr dt., 13.9.1985. The
apnlicant hzd also undurgone tha medical and oroduced
thenecessary tastimonials 1in comolianc: with toe
istter dt. 5.11.1985. The apnlicant tnesresafb:r -1id not
recelve any carmJnlcqfinn and she sent a letter
dt. 3.11.1987 fur allowing her to join the duty. But
this requsst was disallowed by a non sn2aking order
dt. 16.11.1987. The apylicant preferr=d an an12al
dt. 8.3.1983 which, according to the aaslicant, had not
b:en disposad of and it is the only grievance of the
annalicant.
4, The r 2spandants contastad tha asnlication and stat
that the applicant had not come with clean hands. It LS
said that the ajplicant was aoffered an aonointment, out
she did not join the same usithin the stisulatsd Hsriad,
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The apaointment +Lottsr issued to ths apaiicant was 1ol
A [ = 47395 -1 e 1 v
short duty staff and #nnaxdre A-4 dt. 5.11.1335 clearly
lays douwn that cue L0 the low pasitisn of tis 2ag-.o.03nd

the merit iist, she has besn k=pt in the r=esirve CrLNC
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noal for the post of female Telephone Josrators

had to ssrfve as snuTt ddby stall as and when ca'lsd for

s. n om A = .
an remdanerations at the rate of Rs.?2.75 per hour of duuy

i)

whensver called for, ner name wiil be ransvad from th

she )
annroved _ist and/shal: not be =2ligihle for absorstion

ir o tha r ~ilar establishment. Ths v asponcen.s have f1..d

s A}
13.3.1925 (Annexdr2-B to the countar)
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ths lett:

pninting out that she did not join in 351t of Lo leter

dt. 6.3.1285. The apniicant has also fil:d a cooy of

this lettsr dt. 19.9.1985 (Annexurs A-2). This .ettzcr
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clzarly lays down that if she diegs not nlve

reply tili 30,3.1355, her name will be struck down from

1

tme 3eicct List of Female T=lsphone U
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recrultmant., Tha a-nlicant duly r.ceiv:d this 1 tter
shz did not report for ddty. Farther she did not assai
this order anywhere. vs sich raspondents nlead that

e analication is barred by limitatian,

5. It is alsao statzd by th: respaondents that tne
i

anolicant submittad an aoplication for joining ir 1357 and
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ohe was soscifically told oy the lattsr ¢t. 16.11.1337
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(Annexure-C to tha counter) that her rag
coild not e considersed at thnat stagae. It 1s sa-
the agnlicant also did not assail tne order dt. 16.11.1387.

Ths ainlicant has filzd th.sz2 proceedin's In

6, Jo havs ncard the Learn=d codnse. for thz aislicant

at lenagth. In fact, tne lett:r of aspointment

{Armexure A -4; clearly

gu=s to show the tarms_amﬁ
cornditions of appointm:nt. Tna apoplicant is Hound by
thzse torms and cogditiong. It is sgécifically statac

T obAis 1sttor that sne can anly be givan an as)olntment o

sfurt dity staff because of low position in the murit

1

|

st and can only 22 rsqularis:d in any wvacancy sabseqguently,
' v ./ In o
If she does not r=oort for dity as short daty staff whensvor

called for, than har name is liasla to bz ramoved from

the 521

W

List. The lettsr dt. 13.3.138% was a nitlce

or

c
toc the apalicamt that shea shousld gilve a satisFacfory
v 30.9,1983 way she has not joined. Tn. case
of the agnlicant is that sne has sz:nt a lett:r ancwas w.liing

ts join. UDuat if at tnat time thz2 anailicant was rot
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to join, then she should hava assail.d hor non
joining in ths comaetent fopum and shs has not don. thet, It
clzarly gives an impression that the ansplicant was not

intzr-stad to join as shart daty staff on hourly basis,

e sT4 e,
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7. “yen taking into account trat the analicant
was not allow-d to joir, th@w:n s3he herzalf has sen

ttr in Novemb=r, 1937 in re

0]

a 1
dt. 19.9.1385 where she statzd to joir 23s ehart daty
Fimale Tolenhone Gpsrator. Thz apniicant herself has
File !l a reﬁly to ths same dt. 16.11.1337 {Annsiars =7

+

Lbiere th2 anilicant was ififorma23 that her r:gudest can-ot

o
u

accaedsd to, Thus the asoiicant hers=l1f was at Fault.

[

She couald have assailos? the letter dt. 16.11.1337, but

;

she kent silant for more than thrzo ysaps and allcwad
the time to pass, The lzarnsi counszl for the anniicant
naointed out that a Jric PJztitlon was dencding 2efore
the H-n'ble Susreme Court which was filed by certain
dally wagers for short duaty dtaff sersonneil-Jrit
Petition No.201/1388 PC.Ramani Kutty and Othars Vs. UUI,
and it was decided hy Ethe order dt. 4.8.1383., The
case of the aoplicant is that since tihere was no
vacanCy available, so theapaiicant dlcd not take any
procueedin-s sarlicsr. It is also s ald hy the apolicant that
only thos: who have beasn swlact:d in 1332 have b2an

nans of
avsorbed andithe selectzd nsrsoans of 19383 _ist have
been absorbed. The judg:msnt of the Hon'ble Suoreme

\
Court rzogarding regularisation of some of +4a: short

'

duty staff has nothing t5 do with the cas: of the agplicant.
The rapslicint uas siven an offer of joining -n the sasi
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her ssalection in 1983 as on short duty staff. In
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apiointment, it was cliéarly stated that if shz did not
turn and ca': Jdpon to work as s-ort daty staff, her name
will »e struck off from the Select List.‘ Thus the
apnlicant was very.well asare that rafusing to join ar
making excuses of not joining will 2ntail her ramoval from
the 3el:ct Lisc and she has b:e infurmsd sneci®ica:.ly
about it by the letterdt. 15.3.1345 (Apnexurs=-3 to the

cour ter/Arnexar :-4 2 of the apalicati nj., JThus, the

~
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anhiicant  did “naw evan in 1383, then again in 1347
that she will not be gilven any apoaoi-tment on the basis,
of Selact List of 1333, In viow of Sazction 21 of the
Administra.ive Tribunals Act, 1385, th: asslicant shousid
havs come for the r edrass of h:r grisva cas arising ocut of
the ordzr of S:atembsir, 1335 and MNovsmber, 1937 aft=r

makino a r

(8

orasentation within one and a half yzar, hdat
the analicant has not come within that »serisd. The
a’nilicant aiso did not assail thas2 ordars even nouw. The

anirilcant has avzidad any rz2f:r:nce to these ords
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the reali.f clause and only contsnded hirs=1f for a orsyer
that thz respondz.ts be directsd to allow the anslicant
to’ join as Female Teienhone Opzrator, hut it is not
practicadble as well as possinle inless both thess orders

of Seatember, 1985 and Novam=er, 1337 ara strudck diur and

th»t 1s not the praysr of the anolicant
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3. Curi wsly enouagh, thz apilicant has statsd in
sara 4.10 thit non spaaking arcder was pa=sad on "=T

rsorasentation dt. 2.11.1987 by the order dt.16.11.13.7 and
she has nrefarrsd thz ana21l against th2 same on 3.3.71Jd3.

The r-onrasentation dit. 3.3.13985% {(Annaexdre 4=1) cannot

be tarmed to be an anneal nor LT is within any

4]

ar -scribed -seri:d. {Zver though this is termed as an
27-2al, a4t it cannot be said in any way assailing the
ordzr 0of 156.11.1337 as na ground in tnat regarcd nas been

takzn in tnis renressntation. Thus therz is grzat

cantention of the lsarned counsel far the
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J. dn marits too, ue find that/the tarms and conditions
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of azpuzintment as laid doun in goooinbtmznt lett:r

I . P . . N . .. .
(Annex.ure A~4 to ths astiicatinnj, the apolicant Ls to bhe

and
biam=d/n.t the r=spondents and it is the an-s.icant wha ~.¢

nat join and succummbsd So ~or vwn tactics of delaying,

Joining for whatavar r:ason it may 9e, Though the 1

)

counsel for tha rcospondents pointad cut if the szl:ctad

nirson does naot join, then he fore
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adio0intmant on the basis of said selzactinh.

T2 wWg, thzrefore, find that th: arsant axiicatiin is

devoid of merits and is dismiss.ad lzaving the sartios to

jear their own coasts,
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